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Arms in possession of former
Rulers

1486, SHRI INDRAJIT GUPTA:
Will the Minister of HOME AFFAIRS
be pleased to refer to the reply given
to Starred Question No. 762 on 10th
May, 1972 regarding the surrender of
arms by former Rulers and state :

(a) whether Government have by now
procured from the cx-Rulers a com-
plete inventory of the arms in their pos-
session; and

(b) if so, Goverment’s decision re-
garding surrender, disposal or regula-
risation of such arms ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS:
(SHRI F, H. MOHSIN): (a) and (b).
Complete inventorics of arms held by
the ex-Rulers and the ex-exemptee mem-
bers of their families were under collcc-
tion by the State Governments, but the
same have not vet been received by the
Government from all the States. How-
ever, the Government of India have
since taken a decision regarding this
matter, the salient features of which are
as tollows:—

fi) Al ex-Rulers and ex-exemptee
members of their families are required
to obtain regular licences for the pos-
sesston of arms and ammunition. As
regards the number of arms and ammu-
nition for which a licence may be given,
the matter has been left to the discre-
tion of the licencing authority as in the
case of other members of the public.

(ii) The Government of India have-

also decided that where a former ruler
or exemptee member of his family have
held more than 3 weapons under the
exemption in the past, he may be gran-
ted a licence on application for 1 rifle,
1 gun, 1 revolver/pistol as a matter of
course, and request for any extra wea-
pon or weapons may be considered
strictly on the basis of proved need.
The ex-Rulers and ex-exemptee mem-
bers of their families should be allowed
the same concession of free of fee li-
cence as is at present available under
the Arms Rules to other ex-exemptee
members of the public under item No.
7 of the table appended to GSR 991
dated 13th July, 1

(iii) It has also been decided that
each former ruler or exemptee member
of his family may be allowed to retain
1 prohibited hore weapon of any cate-
gory, subject to the condition that such
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weapon has already been held by the
ex-exemptee in the past under the ex-
emption, and the concession of retain-
ing the prohibited bore weapon should
be personal to him/her, and it shall ex-
tinguish automatically on his/her de-
mise.
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(iv) As regards the obsolete and un-
serviceable arms, the same may be re-
tained by the ex-Rulers etc. provided
such arms are excluded from the licen-
cing requirement under section 45(c) of
the Arms Act, 1959. However, the
State Government may impose a condi-
tion that the retention of any weapon
without licence under section 45(c) of
the Arms Act would be allowed only,
if a certificate is obtained from the h-
cencing authority certifying that the
weapon or weapons intended to he so
retained fall under the purview of sec-
tion 45(c) of the Arms Act, and conse-
quently excluded from the licencing re-
quirement, Subject to the production
of such a certificate. the Government of
India have no objection to the sale or
transfer of such obsolete and unservi-
ceable weapons by the former rulers to
otiher parties for consideration or other-
wise.

(v) In order of ensure that arms fall-
ing under the definition of ‘Antiquity’
may not be exported out of India under
the cover of section 45(c) of the Arms
Act, it has been clarificd that therc is
already a prohibition on the export of
weapons falling Antiquity under the
Antiquity’s (Export Control) Act, 1947
and sub-rule (2) of rule 33 of the Arms
Rules, 1962 and that the every appli-
cation for the export of firearms shall
be . accompanied by a certificate from
the Director General of Archeology of
the Central Government to the effect
that arms intended to be exported do
not fall within the definition of ‘Anti-
quity’. In addition, the applicant has
also to furnish a certificate from the
licencing authority of the place from
where the wea are intended to be
exported, certifying that the weapons
intended to be exported do not fall
Inter alia in the category of ‘Antiquity’,

(vi) The former rulers and ex-exemp-
tee members of their families be allow-
ed a period of 3 months effective from
the date of issuc of orders, allowing
them to apply for necessary possession
licence in respect of arms and ammu-
nition in their possession, or dispose of
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by sale or gift etc. in accordance with
the provisions of the Arms Act govern-
ing such sale. In respect of the fire-
arms and ammunition for which a for-
mer ruler or an ex-exemptee member of
his family is unable to secure a licence
from the appropriate licencing autho-
rity or to dwispose of the arms, he
should on the expiry of the prescribed
period of three months deposit all such
weapons with him without unnecessary
delay either with the nearest Police Sta-
tion or with a licensed dealer etc in ac-
cordance with the provisions of section
21 of the Arms Act, 1959, Further dis-
posal of such deposited weapons would
thereafter be regulated m accordance
with the normal process of law as pro-
vided for in section 21 of the said Act
read with rule 46 of the Arms Rules,
1962 framed thereunder.

1

Issue of Industrial Licences

1487. SHRI1 INDRAJIT GUPTA:
SHRI VAYALAR RAVI:

Will the Minister of INDUSTRIAL
DEVE[OPMENT AND SCIENCE

AUGUST 9, 1972

Written Answers 112

AND TECHNOLOGY be pleased to
state:

(a) the number of Industrial Licences
issued from January, 1972 to June,
1972, state-wise; and

(b) the steps taken by Government
to remove regional disparity in granting
industrial licences ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHR1 SIDDHESHWAR
PRASAD) " (a) A statement 1s attach-
ed

(b) Every attempt 15 made by Gov-
ernment to consider applications for in-
dustrial hcences from all States as ex-
peditiously as possible, taking due note
of the merits of each case. (Special ef-
forts are made, however, to give prio-
rity consideration to proposals for the
grant of industrial licences pertaining to
industnially backward arcas, for which
Government have announced a series of
concession and 1ncentives also).

STATEMENT

S. State N.U. S.E. N.A.COB Shift- N.A, Total
No. ting S.E

1 2 3 4 5 6 7 8 9
1. Andhra Pradesh . . . 5 3 3 1 12
2. Arunachal .. ..
3. Assam 5 . 5
4. Bihar . . . . 1 1 1 . 3
5. Chandigarh . . . . .o e . .
6. Delhi . . . . 1 1 1 3
7. Goa. . . . . . . .
8. Gujarat . . . . . 6 5 5 11 27
9. Haryana . . . . . 5 2 5 15
10. Himachal Pradesh . . . .. . .
11. Jammy & Kashmir ‘e . . .
12, Kerala . . . . R 1 2 6
13. Madhya Pradesh . . 1 1 .. . 2
14. Maharashtra . . . 8 14 19 15 56
15. Manipur . . . . . .

16. Meghalaya . . . . .

17. Mizoram . . . . . . . . o . .
18. Mysore . . . . . 6 4 4 3 . 17
19. Nagaland . . . . . . . . e . .






